RAJYA SABHA [20 August, 2001]

Plight of a new University abandoned by the State and the Centre

DR. M.N. DAS (Orissa): Sir, | refer to a very unique situation in the
sphere of higher education. The title of my Special Mention is "Plight of a new
university abandoned both by the State and the Centre. Sir, Orissa which is a
major State of the Indian Union, with near 4-crore population, has fewer
universities compared to some other States. After decades of demand, the
Orissa Government finally established a University at Vyasa Vihar, in
Balasore, in July 1999, and named it after Vyasa Kabi Fakir Mohan Senapati
who is acknowledged as the Father of modern Oriya prose literature. Under
Section 2F of the UGC Act, 1956, this University was included in the list of
Indian Universities. Unfortunately, due to financial constraints of the State
Government, teaching departments were not established, and the University
functions only as an affiliating University. In such a situation, the University
Grants Commission does not provide grants under section 12B of the UGC
Act, and the Central Government also does not come forward with financial
assistance.

The University was established with an objective to offer new
courses like Master of Computer Application, Master in Computer Science,
Information Technology, Marine Biology, etc., besides postgraduate studies in
Science and Humanities. The realisation of all such hopes appears remote on
account of the non-availability of financial assistance, both from the State and
the University Grants Commission.

A newly established and recognised University direly needs essential
infrastructure in terms of land, buildings, laboratories, staff, library and many
other basic requirements. Hopes of millions appear to be belied. Even after
three years of the founding of the University, it suffers from total negligence. |
appeal to the hon. Minister of Human Resource Development kindly to rescue
the Fakir-Mohan University of Orissa before it is too late. The Government of
Orissa needs direction and guidance from the Centre in respect of qualitative
response towards higher education. Thank you.

Starvation deaths in Orissa

SHRIMATI BIMBA RAIKAR (Karnataka): Mr. Chairman, Sir, it was
astonishing and agonising to hear the shocking news of starvation deaths in a
village of Kashipur district of Orissa. It is a matter of concern that news of
starvation deaths is still pouring in, even after 54 years of independence. We
had a lot of discussions on over-production of foodgrains, excess
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stocks of foodgrains in the godowns across the country and distribution of
excess stocks through the public distribution system. After all these
discussions and the follow-up actions by the Government, it is hurting that the
Government could not prevent these deaths. Is there something wrong in the
mechanism set up to manage this situation?

The Central Government blames the State Government for this type
of lapses saying that distribution is the responsibility of the State Government.
But my question is: Is it not the responsibility of every Government, every
individual, to help, at least, those who are dying of hunger? At a time when
people are dying like a bunch of ants, it is a pity that one Government is
shifting the responsibility to the other. The core question is: Who should
protect the citizens' right to live? The local authorities say that they had
supplied 2 kilograms of foodgrains to every family. Hundreds of tonnes of
foodgrains become waste and perish during transition. Is it not the
responsibility of the Governments, both at the Centre and in the State, to
supply these foodgrains-before they become unfit for. human consumption-
free of cost to these people who are living in the regions which are identified
as the worst-affected areas by natural calamities, sometimes, by flood and,
sometimes, by severe drought.

Let me take this opportunity to bring to the notica of this august
House that the expenditure on supply of free foodgrains in the districts like
Kashipur across the country will not come even to 10 per cent of the UTI
scam or any other scams that we have experienced in recent times.

Under the circumstances, | strongly urge the hon. Prime Minister to
evolve a system by which the authorities, under the supervision of the
Government, Central or State, should hold a minimum stock of foodgrains for
supplying in those areas which are facing extremely critical situations, and
they be empowered with some powers to identify and supply the foodgrains
on the basis of post facto approval by Government, as the cost would be
negligible as mentioned above. Thank you.

SHRI EDUARDO FALEIRO (Goa) : Sir, | fully associate myself with
what Shrimati Bimba Raikar has stated.

DR. M.N. DAS (Orissa) : Sir, | also associate myself with what
Shrimati Bimba Raikar has stated.
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SHRI ANANTA SETHI (Orissa): Sir, | also associate myself with
what Shrimati Bimba Raikar has stated.

Lack of security for sensitive Government organisations

SLHAGH Y@ (ABR) : U Sf, fisel e |1l # 4R S IR
g faerasiicl <21 & Ui A= HSRI § oM 311 3fR 319 AMrg & ST
3RBIC 7ol # ArEoe &3 o fqehic a9 arel hag! # ga fawpie
A SRl & 6 TRBRI &3 & 39 S1fa-Hag-elia ufossmi § gRarm @t
fpat 31fdres T 21 afeTg & favhic | AN Y oFd dHaRIg BRI
TR e, g@ @1 v g1 R w1 erur € 5 7 adenfe = &
ARSI H AR I 3RE! WUAT BT JHAT 81 &1 &1 BIYR, WRAYR S [SHT1
P 918 GRATG S A A1 F I WeR H I 311 & 51 G 3R AIbT
qIell gel 39 HHY §s 99 BAR & |Yd TEREIE & WRA SIITHad
fafires @1 FReror s 1Y 9 iR 981 v Ul <o Tsd et US| 39 HeAl
4 9 T IR TR B d1d g 21| Aerg vaawing fofffics ®ig
AR gfos T8 7 T8t i e e & SRMmge 99¢ 9 ®
FTThT SUANT @1 BT H W1 BIT &1 TGS DI Fg &b A11d R WaMi & IR
I faeple wv & fog ) I8l SrIFHIEe 31 B a91s Skl 81 39 UHR
P SIRT-HEYUT HRATAT BT GRET HOTTeH BT I HB] F BIfet 7o) &

3d: § WRBR A ARG H&N b 59 PR b AdaTeMel Ardei-p
IS BT GRET GRAT B FHIET DR A YR&T HoTTel! f[IHRId i S iR
5 4 Sl 1 g9 ST Sy i HEaqul Ud DA SUbRUl BT frHfor
3IaTID &1 dfeth I Bl IG-IWTG Td 39 Bl GR&T Al 31awgS &l fawpic i
Sig # Q1Y aTg 7Y <afth B o ST favan STy fhg wiasy 7 O foredt wivee
favepie 7 81, Ui YReT a1 &l S 9nfeu|

St e TERY (A Y<w) [l Sil, § AT 9w & ARy
IeelRd &b AT AT DI FHF BT g

SHRI C.P. THIRUNAVUKKARASU (Pondicherry): Sir, | associate
myself with this issue.

SHRI P.G. NARAYANAN (Tamil Nadu): Sir, | associate myself with
this issue.

Declaration of open sky policy by Government of India
3 I AT (MY TS =AY YW b G HA A sl
AR A w31 9 ol @l & % 2evmEe 9 it iaRisi gars war 4 s
A 39 P [T T SMTHTR T AR bl ST =EY | 8ERTEE DI YRIY AR =
P 9 I GG b5 b WY H [AHRId a1 SIET @@yl ge’iEe ga
HENfiTa! iRy o e & fawfid 8l <1 €1 Sfea WR aEy o vwre #
BINESSIEEENEICE N
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